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Sir, this amendment is general m
nature. What we have provided for is
more realistic. T request hon. Members
o Ibok into it. They will find it more
appropriate that this should be there.

The question was put and the motion
wag adopfed.

THE VICE-CHATIRMAN (SHRET
MD. SALIM): Now the question is:

That clause 1. as amended. stand
part of the Bill,

The motion was adopted.

Clause 1, as amended. was added to the
Bill.

+.00 pP.M.

Enacting Fotmula

THE VICE-CHAIRMAN (SHRI
MD. SALIM): Now, we take up the
Enacting Formula, There is  ome
amendment by Mr. R. L. Bhatiu,

SHRI R. 1. BHATTA: Sir, T move.

That at page 1, kine 1, for the word
“Forty—-third~ the word “Forty-fourth”
be substituted.

The question was put and the mo-
tion was qdopted.

THE VICE-CHAIRMAN (SHR1
Md., SALIM): Now. the question is:

That the Enacting  Formula, is
amended, stand part of the Bl

The motion was adopted.

The Enacting Formula, as amended,
was added to the Bill.

The Title was added to the Bill
SHRI R. L. BHATIA: T move:

That the Bill, an amepded, be pass-
ed.
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The motion was adopted.

THE PUBLIC RECORDS BILL, 1992
THE MINISTER OF HUMAN RE-
SOURCE  DEVELOPMENT (SHRi
ARJUN SINGH): I beg to move:

The the Bill to regulate the mana-
gement, administration and preserva-
tion of public records of the Central
Government, Union territory Admin-
istrations, public sector undertakings,
stptufcry bodies | and corporations,
commissions and committees  consti-
tuted by the Central Government or
a Union territory Administration and
matters connected therewith or inci-
dental thereto, be taken into oon-
sideration,

Sir. 1 beg your leave to place before
the Members of the House a Bill on
Public Recordd for consideration and
approval, This Bill had been introduc-
ed in the House on 20th Awgust, 1992. .

Public records have so far been
managed, preserved and made acces-
sible under execulive instructions alone.
Their basic deficiency is that they are
liable to change very easily. We have,
no doubt, Destruction of Records Act
of 1917 on the Statute Book. But it
is of g very limited nature ard it does
not oblige the concerned authorities to
discharge any function concerning de-
struction of records. Besides, it does
not cover all public documents. It is,
therefore, proposed to overcome this
deficiency ‘through a legal instrument,
which is before you for consideration.

There has been a persistent demand
frcm the  public for a suitable law
lconcerning  |the public records. The
Indian Historical Records Commission,
which is a advisory body with the Gov-
ernment and has a very large  com-
ponent of Scholars and Archivists on
it, hag repeatedly emphasised the need
for such a law. Members of Parliament
and its different Committees have also
recommended a similar action, :

Encouraged by alltound public de-
mand. the Government adopted an
Archival  policy Resolution in 1972,
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[Shri Agun Singh)

which coulg] have the way for a legal
congtmsnt at a2 fuiure date. This Re-
solstjon  delipeated for the firsy time
the esponsibilities of the Unipn Minis-
tries, Departments, etc. vis-a-vis thosg
of dhe Director, now Director Gencral
of Agchives, for proger care custsdy,
mamageaneni awd  dispesal of the e~
cardm, 1¢ also  prescribed the  limits
ang] comditions goverming acoew: to
resagds by the general pubdic.

White tie Upion  Gowernment has
bean trying i acquirs ‘the requitite ex-
perience and has been taking steps to
improve the stme of m®nagement ‘pre-
servation, access {0 records etc. various
Committees of the Parliament, have
over the years ‘urged the Government
to bring forth ; suitable Rill on te
sabject. The Government ‘has comsi-
dered their recommeudstiong very care-
fully and tried to improve the situa-
tion through effective implententation
of the Resolution.

v

Unfor@nately, our pious hopes .have
not yielded much results. The gquantum
of records of the Union Government
hes been increasing ag g very fast rate
This obviously requires increasing fin-
ascial outlays for their proper upkeep.
Steps fo coutain exponentiul growth of
records and to segregate all those  of
permanent value have been taken. Be-
sides, sdeps have been taken to keep
them in the various Departmentg on
scientific lines, But we would ke to
move faster. We have folt thar execu-
twe imsiractions .alone -are not enough
and we would ‘like to further streng-
then them throngh 2 legal instrument.
We hawve, therefore, come hefare you
with a Public Records Bill and we pro-
posc implementing it through the Dir-
ocior Goneral of Axchives.

A BH on ‘Weblic Recends, which is
before you for consideration, ‘lays down
the duties and responsibilities of  the
hion  ‘BTovernment  Offices amd those
of the Unden Tertitery Administrztions,
Piflic Sector Undertalibops, Stwtory
and Autonomous  Podies/Corporations,

;
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wholly or substantially contrclled ot
financed by the Central Governmeni
end Union Territory Ad;ninistrations
and Commilteeg and  Commissions ap-
pointed by the Ceniral Government
@it the Union Territory Acmimisira
tions. It also makes them  respomsible
for proper maintenance, preservation,
etc, of public records under their pes-
peciive custedy, besides their cppraisal,
review, classification, destruction, etc,
and transfer of records of permanent]
archival value to the respective Archi-
ves Departments. The proposed Legisla-
tion further provides for prevent of un-
lawful removal or destruction of re-
cords,  destruction or ‘disposal of re-
cords of ephermeral value, review  of
records bearing  security classification,
transfer of records from private sources
ac Advisory Board, which would be
and access Lo public records. The pro-
posed Bill also provides for counstituting
riecting and advising the Government
periodically op the ways and meang for
hetter preservation @nd maintemance,
transfer or de-dlawification of dlassfied
decuments, which could facilitate casy
access to scholars for their -bomafile
research purposes. It is as well proposed
to frame certain rules after the pro-
posed Bill has been  adopted, which
would facilitate effective implementation
of this Bill.

This proposed Bill in undoubtedly
the firsy comprehensive measuce, which
the Union Government is taking. I hope
that, with your support jt shall be
possible to adapt this Rill and ensure
eflective .management of our document-
ary heritage and its preservation for the
use of Government and the scholars im
times to come. Thi; would also provide
continuity to our ‘Thistory. It would as
well permit proper undepstanding  of
the forces at work and  Government
policies .in the right ‘perspective,

I fervently hope that the State Gov-
ernments would no¢ lag behind and en-
act similar Law on Public Records in
their custody before loag.

1 commend this Bill for the conside-
ration of the House.

The question was proposed,
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afueg = @ M, @ Wi #
gegfd W@ F W W@ &
figm, W@ ¥ wONERE m
maﬁrmﬁfaﬁmtﬁ’t
¥ wafga 9, Faa quemy gx
g wyawqar AN %1 @ &
wIy gy fAeem FEM & e
WRa @ § TEeT o I
®| fF O T ST FOm &g
qUTET gA AT 9w MuTra F}
gz o= ¢ & g AT quim
Lol |

mRrae, § g fadws =1 wrem
sﬁtmwrmgqqz% fN e
1 fafer faedzg @1 Snfow T
FEA £ I AE AN RE
st #1 anw fearw S

foq & A1 2 wx wrfeww 3(1)
¥ wgy fogr § fE-

“...connected with ibe adnvinkfre.
tion, mabagemen!, preservativm, selec
tion, disposal and retiremeny of public
tccordy under this Act.”

ggt 97 fewgama @&= @ TR
m?ﬁ'—;ﬂ%fwsﬁﬂrwg
f& o1 sqwaz g T ¥ whem,
ggar T Wt fEmr 9T wwar 2

Tofao—
.. .selection, disposal, retirement and
destruction. . .*
vy ST el o
g T2 “fesgmwA’ aAgi w2 WM

=rfag 1 3@ s 3(1) Fr wmifed
I )

5«% IR A 3 geEra
2(q) ¥ faar @~

“gupérvision, nmMMpenrent sud oon-
trol of the Archieves;”
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[t ufag wad] .

FIA AT tAGT F FAfFE q@T a7
& “R@E” A oww s
Y -

“supervision, management, control and
maintenance. .”

g TfE ¢

AT Tl & a1% 9 g1 M
T AW a7 ML, IY oA HEA
0, FiA T g ? e e
LERE TR B e A B e
He gfverE q g1 Se,  IEET
fsedars 19 gm? a1 =
F oAAF 7, fawdt & At &
QURT g1, TE IAEAT #T wTaq
g, THFT AT AR TE-TEE 9
g wEeEE g1 gafan-

“supervision, management, contro] and
maintenance. . "

g =TfEd
THE CHEAE HWIT I S

WA FIT 3 47 gearzr 2(a)
g zak fwer -
“acceptance for deposit of public re-
cords of permission nafure, ..”
o &y

gisi afq ® famr & @@ ae
“megrAe’ gT Wifgy | dEr as
“oaitaw” & St A7 faar war §)
¥ wwaat g {w 43 {walwe gar &

THF A 99 q9 T I
(na) & faaw faar -

“accepting records from any private
fource;”

Tg aT gEl fge-
“acoepting tecords of historical and

national importance from any private
source.”
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egaj?‘.“r,a;a e umad TEqidy F1ST
afesry & Az 99 4 g THE
FTAT =fgU ) qgt 9 g wrfgo-

“accepting records of historical and
national importance from any private
source. ™

T 1T qT St 9 (98) §
I TET i~ ,

“accepting records from any private
source;”

G owy g g fa-

Accepting records of historical and nation-
a}' impo.rance from any private source. . .

THE W U 4 W oFra 5 W
3Ty 1 F Fgenrr (fY) F
T & - '

Periodical review of all public records and
weeding out public records of ephemeral
value.

75w aifoifeRd WeR § REE
wfegs & Srfgv ) 3 W@ AR
I 6 [EE &@ AT 9 WEH AR
ar 0w WIE 1@ 7 & G AR’
=R {wiEET FoAT AT TEEl
Aiges Wiy afw afieafa #
78 crerwArsiET L AT AR E T
T e | A3 yearly 27 EIAT
Yearly review of 2l public rccords and
weeding out public records of ephemeral
value,

AL w7
g PR md R ARl AT
FriEn |

SHY A% QW 5 G "TN0 8 Al
Igarr 2 0 of@er -
No record created before the year 1892
shall be destroyed.

gq ag w4t 'wa w7 f§ A 1892
2 @l forgr TAT €1 FAT TH 1892
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w1 Fr5 dfagrfaw wgew & oar A%
fagam 1992 ¥ fomr w4y 41 HT
1992 & &7 o9 9gF 1892 T,
gafed ag =T omar fE oAt aw
wE FT S foRE R, zEm wa
St a7 wew F% fF ¥ 1892
i far wqr &0 § ®Aagr g
f& 1892 3 I9 wWEr wEEiEE
F7AT A0 1947, W& FART IN
AR ZAT AT) 1947 & SFF F
T FivaE g~

No record created before the year 1947
shall be destroyed except where in the
opinion of the Director-General or as the
ca8e may be.

al 9% WEWl W qgw wT g
arfge: Tg S wAr FT WEIW
g 9 H fmar s o SER WA
Tqr g-

Whoever contravenes any of the provisions
of section 4 or section 8 shall be punish-
able with imprisonment for a term which
may extend to five years. ..

§ N¢ Og 9T VST &0 T
a1 f& walemr w7 OWTAST WA ST
feam w1 smy = manmar &
FT I
g foa% faz gard @m0 1 9@

AT w5 q Fre wirRd S@aw
®OUF FOEAE (GHE & TE
7 2q0 & foOw) wma |y, w1

A AT AT K OET o ®ar §oar
IHF AT W FT F7 I FW Y
L ERC USRI Tk G O 11 (AU R
ghfmfa % =mamiee AW =g

TE @mE WS Al F oaiw §
I 71 EA A kT 3 A
qigas  HegE A@ifede g T
A U OF WA T W g
o @ il & dieme gF 0 gy
FONwEC ¥ fAy hew fawweas
RIS AULTEC I |G LU ik
gR 1 MEr W% Wt A fewiw

fen (¥ 3 ferdl % siiwofar:

FEAT F(fge
g1 =Ifge | ZF9T AT A TS
T FEE I AT G F | OAREH
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FT T FWT AMEC ) W T
T & g ww fear g fE
aifa® gz A AT JHA AT I
Y st feee o gfwg gar w0
TR g zEfAU gmer FE WAE
frfom wg faaar wifgr | ¥
qT A FY 438 @ A vaw 9
f.oo. wjr H.0. KT IEIF EHT
aifge) =afee W @ #EAW
a1 Y fewrsr w30

A T@ FT 9T 7 T AW
aTr 17 # S9arU (TH) # FE

o=

“the allowances payable to members
of the Board ynder subsection (3) of
section 13;”

war fagr g oW 9T qg AW
ST FEE W A gamr R g
fruoffros 7 @ W AW
o Fg FT T AIAT F1@ TR
g7 @ ) wiwrE & I £
forq aga fafrsxg @ & S FeETT
F@ & o £ wr Swm aifad
w0 mawE § a8 &4
37 foamat #1 A8 § W1 AWR
F mefw § W feow @Y sl
¥ whrems g1 & 9§ SAAr
TrgaT £ £ I T # (e
frer ¢ FNM Y AN AER  WEE
39 THE T ATAT  AS FUWT
3 ogqr wWwaE & W W
aicfeats a7 ST & A1 g8 (AR
& gz wEaw g el F wEAR
& i afz g wW wifes fomT
Far & AR W mfeEl
Az 2@ # g oar Ay faeerd
ATFey feweEe #1 gen 4 ad
qur frams B0 %A owRl 54
& wredle AT G Har ?r“r
FITl AT ¢ W (44uF [T HAAT
F@r F, WM F@ E)

THE VICE-CHATRMAN (SHRI MD
SALIM): Shrj S. §. Ahluwalia, not here.
Shrimati Kamla Sinha.
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SHRIMATI KAMLA SINHA (Bihar):
Mr | Vice-Chairman, Sir, this. Bili has been
brought afier twenty years. I really com-
grafulate the Minister, the H.R.D. De-

foedl ¥ oF Fg@S % YT UM
T WAR | AW I F WU i
& RIC

¥ would like to poing out a few things.
In the aims and objectives it has been
said that this Bill has been brouhy to bring
abwut an Archival Advisory Board 1o Ad-
vise' the Government on mafters relating
to the public records and proper adminis-
tration of the provisions of the Bill.

The ideq of having this Bill is how to
keep and preserve the public records of
historical importance,  The previous
speaker has pointed out a few things. [
am not going Into the delaily but I would
like to make one or two points. For
ecxample, library science is a recognised
scienee all over the world, In natioma
archives book rfecord kzeping is also like
a scienee. In this Bill I don’t find any
clause which sayg thay a separate carde
for archive-record keeping shall be crea-
ted. I hope that the Minister when he
mokes the rule will take care of it A
sepmrate cadry is essenfial and special
traiming should be given fo this cadre so
thai proper maintenance and preserva-
tion. of public decuments of bistorical

importance can be done How these
documents should be kept, how these
should be: maintained and how  these

should be preserved—.the cadre must be
trained op all these. In developed coun-
tries archive science is 2 very developed
scicnce  like the Bbrary science and in
mest of the big libraries they also keep
the importan; papers and documents and
along with that microfims are made of
all the impotrant documents, They keep
them in three, four or five scw to epsaFe
that whenever ope set is destrnyed, the
other set can be available, This should
be dong in our ceuntry also. T konow
thay for doing this some amornt  of
maoney willbe nesded. Bul so much of
money is being wasied. going
grain in various ways. 1f this is dome I
will be done for a good cause 1o preserve

down the,
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our mnational beredity, o preserve what-
ever is preserved today, whatever is dome
today, for the posterity and for the future
use. This is. very imporiant and bepe
that the Minister will feok iwto  Uus
matfer,

Another aspect s about the Board, The
Archival Advisory Beard is geing io be
crested and in clause 13, page 6, it; for
mation details have been given, Three
private members will be thers, They will
be from the Post-graduate Department of
MHisiory. I think one of them should be
a specialist in the ancieny history and
cultyre. Mr Minister, 1 am saying that
ong of the private members should be a
scholar of ancient histery and culture be-
cause ip the archives there are a lot of
matetials relafing (o ancient history, For
example, documents rvelating to British
rule, the battle of Plassy, efc.; they are
valuable documents. So, somebody who
has knowedge of these things will have
to look afte, this. Then there iz a
clanse where is has been stated—this is
dae 6 at page 4—“periodical review
of all public. records and weeding out
public records of ephemeral value,” Who
wilj judge which of the documents are
of ephemeral value? T think, the De-
partment Heads op the junior officers
should not be givem the right to destory
the documents, This shoud be done an
expert body. An  expeft body  shouid
be created in the Stales and at the Cen-
trs aku which will go through the re-
cords and they should decide which of
the vecords are of ephemeral value.
What will hoppen  otherwise? Govern-
ments. come and Governments: go. I
some Government comes Dext time which
dore ney have any respect for cur na-
tional histéry, our nationaj. records, our
mational war of independence of even for
whatever has been done in the post-inde-
pendence era, they wil]  destroy amd
distort all these records.

SHRI AT P. K JOGI, Madhya
Pradeshy: That Gevernment wiall pewer
come.

SHRIMATI KAMUA SINHA: | dd
nat say anything sbem which Gewt. ecun
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LOme or not. I did LOt pname aay
Poijical Party, There sooué  be a
suparale, :ndependent body. . dSuch
a oody shoyld be <created o 100k
eier  these public recOord uad toe
recrods in  the arciuve which are
Slipposed  to pe destroyed and weeded
out, and ine cphemeral vaiue should be
uecided by thiz body and not by any iadi.
vidaul officer or , group of  officers
fecause these officers :ct at ihe ndding
of the masters, the Government of the
ume, and tha: should not be done. Sir,
there is 4 clause that cven at the Union
Tertritory level and otherwige the archives
will be created 1 wouid like to know
from the hon, Minister whether the Go-
vernment  plang to have of  Archival
Boards/Councils in the States becaus, in
every State there is ap archive in the
police department and ir other Jevari-
ments. In these archives ijpportant docu-
ments are kept which ade ‘modrrant for
the: nation. I would liks to krmow whe-
ther there should be a separate kind of an
Advisory Council, Advisory Body o~ an
Archival Advisory Board at the State-
level and whay wili be its ‘structure I
woulld like the hon. Mipister 10 give
some thought to it and, if necessary, it
should be incorporated in the rules.

SHRT SUKOMAL SEN (West Bengal):
Siv. usually the archiveg are maintained
through executive ordems of the .Central
Governmenr or the State Governments.
Archives are therg at national level, ar-
chives are there at the Siate ievel and
archives are also there in' the police de-
partments. Now this Bill seems to be

Bili which deals with the archives of
the Central Government and th.  Union
Territories. Sir, ‘T appreciate the attempt
of the Government to  svsternatise the
maintenance of the archives for s im-
portance. This Bill was necessary and it
was long due. Now. T would like to
make some. comments about it. Although
archives is a very important institution
in our country. verv few npeople pay
attention to it Bu+ penple who are re-
search-Minded, wha have  done some
research work and who ar- doing educa-
tional work. wmderstand the impotrance
of archives, Tf we look at the archives
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material of pre-i947 and post-1947,
there is a lot of difference. Before 1947
Yued  Briilshers came. 10 Trule our
couniry, they maintained the archives
very systematically, whether the peopla
could have access 1w the documents or
noi ibat was y different (ang, But for
their own purpose, Ior dlelr own ad-
ninistration, they used w keep the files
m a very systematic way. They did no
destroy the :mportant files. Now, when
researchers want o work ip the archi-
ves they find that it is very cusy to find
wy? the  documents ot ore-1%47 period
rather than post 1947 perrod.  “After
Independence thig perception abouy the
maintenance of archives“has gome down.
Now there i no systematic atiemp; 1o
preserve the files. which file has to be
troyed and which file has to be pre-
served. There i a clear-cut oider. It
depends upon the whims of the authori-
ties, authorities who have no  semse
of history, who have no sepse as to
which is important and which iz not
important from the national point  of
view. Now it i; totally in , haphazard
manner. Sir, T would like to say,  one
thing is lacking in this.  Therc is no
practical guideline—e0me Members
have already mentioned—which  files
are to be preserved and which files are
to be destroyed and which are of na-
tiopal importance o national lite and
to the national Historv, This cannu, be
entrusted to the departmental head or
2 departmental officer. A departmental
officer should be  there bur for that
some experts who ave xnnwledgeable
jn the subiect should help them  and
ghould guide them. Otherwise, any file
can be destroved and any file which is
npt immortanr can he  preserved, MV
friend from that side, Shri Samgh Priya
Gautam. has quoted from page 5 “No
tecord created  before the year 1892
shall be destroved. .” To me the san~
ctitvy of 1892 is not comprehensible. Tn
fact, pre-partition files should be kept
The cut-off vear shoold be 1947.
Before 1947, it was 2 dependent coun-
try, it was a subjéct countrv and those
files have rtelevance tp oOur national
movement. What the Britisher;  did,
what we did, everything is there. So all
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the files before 1947 shouald be  kept
properly. Even this should be decided
by the Expert Committee. The filed
which are of trivial value or which have
no value showld be destroyed. But the
other files should be kept in proper
shape. On the same page, point No. 11
it i mentioned that:

“The National Archives of India

or the Arcives of the Uninn territory
may accepy any record of historical
or mational importance from any
private source by way of gift, pur-
chase or otherwise,

The National Archives of India or,
as the case may be, the Archives of
apy Upiom torritory may. ie such
manner and  subject to such comdi-
tong as may be prescribed  make
any public record referred o in sub-
section (1) available 1o any bopafide
research scholar,”

The  Public

I do not know why restrictions shouid
be imposed on a bona fide research
scholar. This was the practice during
the British period. This was there even
after independence. The file; of  the
national movement were not  open toO
research. acholars. After a lot of effort,
the files were made opep to them. The
same thing, the same mentality is being
followed. Why should there be restric-
tions? The research acholars should
have full access to these files. They
necd them for research purpose. These
restrictions should be totally abolished.
Restrictions mean some  bureaucratic
control. People who do not understand
anything will be confrolling it. Re-
search scholar; who want fo go into
certain aspects of the national move-
ment or any important event In nation-
al history will be restricted. This should
be given up. Another pomt is about the
classified documents, What will happen
to the classified documents? Abomt that
nothing has been mentioned here. Does
it mean that the classiied  Accuments
will not be made open to the rcsearch
scholars or the people who are interest-
ed in them? That cannot be done. There
should be some mention about this also.
In this connection I would like to men-
tion thm many records are maintained
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by the police department. Delhi & a
Union Territory. The Delhi Police
maiittains some records. Likewise, in
other other Territories and in the States
also the police departments maintains re-
cords. It is hell of a job to have ac
cess to these files. It is easier to go
into the files kept in the Nationnl Arc-
hives. The hon. Members must be
aware that without going into the police
files it is very difficult to unearth past
history or kumow more about the na-
tiopal movement. It is impossible. But
the police authorities unnecessarly put
severe restriction on Tesearch scholars.
They do not understand the meaning
of it. They feel that they are stiil under
the British regime when Britishers used
to deny everything. The same mentality
plevails in the police departments. An-
other aspect thay 1 would ‘ike to men-
tion is about the forming of the A.d_-
visory Board. The Advisory Board 1s
beavily loaded with bureaticrats, tw1‘l'h
officials, Secretaries, Joint Secretaries
etc, many if whom may not have
any experieace in archival work,
many of whom may  not
have gonme into an archive, many of
whom may not have done any researchl
work. They may not have written any-
thing op the national movement or any-
thing. These people constitute the Ad-
visory Board. This Board cannot work.
This Board cannot function  properly.
Yt will not be helpful to the people who
want to do research work. You can re-
duce the number of bureaucrats and at
the same time increase the number of
scholarly persons. Not just professors
{from post-graduate  departments of
history because many professors from
many universities have mo experience of
archival work. There are many authors
who are not professors in the universi-
ties but are authors of very important
books, and have emough experience of
archival work. I know many professors
who have not done any research but
they are professors, and you simply
say that they will be included. How can
they help? T feel that only those per-
<ons with enough experience of archival
work and who have done some tesearch
work should be included. Besides them,
one or twn authory of important books
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who have done some research work but
who are not professors in the universi-
ties, could be included. People with
working experience ip the  National
archives or in the State archives could
also be included so that they can heip.
Only this way the Board should be
comstituted.

While concluding, [  would say that
this is a law fer the Cenfre and not
for the States. My point is that you
should have a discussion with the State
Governments also. The archives in the
States afe in a bad shape. I would re-
quest the hon.  Mimster to see to it
that pyoper guidelines are given to the
Statg Governments oun the similar pat-
tern so that achives ay the State level
are also mainfained properly. 1 would
suggest that after the Bill is passed,
the hon. Minister should call a meeting
of the State Mimisters and impress upon
them the mneed to maintain the State
archives properly because hoth Central
angd State archives are  important in
the npational life Thank yomw

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI SELJA): Mr.
Vice-Chairman, a Bill on Public Records
which has been introduced in this House
js of great importance to all of us. Pub-
tic records need to be preserved for ef-
fective functioning of the Government.
They are also no less valuable to the
people as they provide an authentic ac-
count of functioning of the Government.
Since we all want our historv to be
factually correct and as objective as pos-
sible. it is desirable that these instro-
ments of Government action are dnly
preserved and passed on to posterity for
re-constructing . our history.

Records are presently manjged by Ex-
ecutive instructions only and are liable
to change. Access of research scholars
to these records can also change. Since
we wish to make records easily accessible
to research scholary and also facili-
tate quick transfer of records of perma-
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nent value to the Archives, the Bill has
been introduced. The  proposed  Bill
would give a statutory base to the ex-
ecutive orders concerning effective
management, preservation and access o
public records.

There has been a public demand for
such ap enactment and the Indian His:
torical Records Commission, a body of
historians ang archivists in the country,
which has an advisory status with the
Government, has been quite vocal about
it. It had also engaged the attention of
Parliament.

Oopsideriqg this all-round demand, the
Government had appointed an Archival
Legislation Committee in 1959, which
in its Report submitted in the next year,
suggested emactment of a Single Uniform
Law on Public Records of the Union
Government, Governments of the States
and the Union Territory Administration
by amending the Constitution. Since the
proposed course of amending the Const-
tutiop was not very easy, and there is
no single entry in the Constitution under
which such a law could be framed, con-
sultations with the State Governments
were initiated, permitting the Parliament
to frame a law on their behalf. Unforto-
nately, none of the State Governments
wished to give such an authorisation. .

While we were still continuing to per-
suade the States in favour of a uniform
law, the Estimates committee of the IVih
Lok Sabha wished us to move faster oo
the subject, The Government consequent-
ly issued am Archival Policy Resolution
in 1972, which delinecated the responsi-
bilities of the varipus Ministries, Depart-
ments and offices of the Government of
Tndia vis-a-vis those of the  National
Archives of India, which is the custodian
of all public records of the Central
Government. The Archival Policy Re-
soultion has no statutory base. Never-
theless. the Department of Culture took
up the question of implementing the
various provisions of the Resolution
quite seriously. It initiated a program-
me of compiling Retention  Schedules
for Records of functiomal nature of all
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Ministries, Departments and offices of
the Governmen; .of India. Teds  bas
been s stupendous task and 1t has
been possible to compile 319 such
scheduleg which would facilitate weed-
ing of records of ephemeral value  at
zfaster pace Imspection of departmental
records rooms where all records are kept
prior to their tramsfer to the National
Archives was initiated 0 that records
keeping in the Government departments
could be put on a proper footing. Be-
sides, appraisal of records zfter 25
years was taken up so that records of

permanent value could be segregated
for their transfer to the National
Archives. This has cbviousy  resulted

in much saving in expenditure on the

upkeep and mantenance of records.

Various other steps to streamline the
records management System -ip Central
Government offices and to train the
personnel in this field were taken up.
While some progress was  possible on
these fronts, very little headway could
be made in respect of deciassification
of classified doocuments.

The Annual Reports of the Director-
General of Archives on the implemen-
tation of this Resolution have repeated-
ly pleaded for strengthening his hands
with a legal epactment. The various
Committees of Parliament  have also
been pressing the GoOvernmen; for an
early enactment on public records.

The Bill before the House is the
Government’s response to this all-rcund
demand and it is hoped tha; it would
facilitate proper administration, manage-
ment, preservation amnd proper access
to records. I hope this Bill would en-
courage the State Governments to fol-
low the example set by the Govern-
ment of India, to enact similar laws

before long.

Now, I would Ilike to respond to
some of the points made by hon
Members, Shr; Gautam made the point
that in clause 3, sub<clause (1), the
words, ‘maintenance’  and ‘destruction’,
should have been added. I would Tike

to point owt to him that the ~word

[RAJYA SABHA]
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‘disposal’ covers destruction of records.
Maintenance is covered under ‘manage-
ment’.

In regard to the point made by bim
about periodical review, ag well as an-
other point made by him about the al-
lowances to the members of the Ad-
visory Board, these would bhe covered
by the ruies framed under the Act.

Shrimali Kamla Sinha raised the
point about the review of records by
a separate body. “"Thig is being done
jointly by the  administrative  depart-
ments and the archivists whe come into
close contact with the reseaich scholars.
Therefore, all records are being review-
ed and those of ephermeral value would
be destroyed after 2 thoroush 2xami-
nation and evaluation from the histori-
cal and administrative points of view.

Yet another point by Shrimati Kam'a
Sipha wag about the Advisery  Biard.
She wanted that , professor of ancient

- Indian history should be inciuded in

the Advisory Board. With refererce ™
this, I would like to say that a profes-
sor of ancient Indian history is pot
really very televant here because  the
archives in our country = are basically
from the middle of 18th CTentury on-
wards. The Avisory Board would
consists of two professors of modern
Indian history, ome archivist and three
non-official members. Thank vou. Sir.

SHRIMATI KAMLA  SINHA: X
mentioned about. ..

THE VIC.-CHAIRMAN (SHRI
MD. SALIM): She is not replying.

She only interveiied. More reply
would come.

SHRIMATI KAMLA SINHA: I

wanted thag a cadre of natiopal archieves
should be created. Whar about

workers

that? She did not respond to it. The

Minister did not respond to it
THE VICE-CHAIRMAN (SHRI

MD. SALIM): The Minister iz going
to reply. You will get the reply.



261 The  Publir

SHRIMATT KAMLA
right.

o dieg mAET TR (TR

B

13773
T
1
T

4257
499

Yome ATFIE &7 © A 2, &%
TU TEE TEATETTT Y SR T

X,

g WE wF T i § e
oW AT AV gEd ¥ AV g9eT
g foFmr Frar ar @y Frera e
ST AT zaw Pro T TEQ AT
fF == HeE s FWA oA T
oY T owrae & R TTR TIRRW
FT gwwT fEgT v WAE TIEC
awa Af For AT wowr A gt
TF FHA A 9w FE F R
T 47 1 =8 fEw g 9 gwAS
g FF oz 727 w=mr ¥ 21 AW OAE
Wt gz TRy ¥ fF SrEem #
WHETT &3, =i FL A1 T
&S ¥ L oRTT iy 3gA TRAAs
CI-C B o L L O
ca freme owr mE ae Awdd
A o owar oar o fagrsT TEd
e 7 o T feEd 9399 @
9 fx 37 {9 FR oW =

FL 1 =y & amsw g fF ag

<«

Fae o= F T ¥ AW AT 39

[23 FEB. 1993]
SINHA: Al

Records Bill, 1992 362

T
g M ¥ e feor oSmar &
T A fFwm @ fome T &

>3 W R e A I
¥ oeew fafwer @@ ¥ m
FLEATET wE | (HEr) .

EGEUNE ICHED ESE S E ¢

235 ¢ fF = owrwtesw Az

o~

= TEaa 3 o agiox g &Y
FAT AT ANE T AT FET I N
F FIE A T W A @R P,
T I R R GE F AW A
fam= gy WS FET AR £
gl W TAGl EaTT a@redd g
AT FLT FN H JART TATAT ST Y
¥ 78 Fugm F oag g #
Fgadm A 737 A Tew
ATIAY 2T AFAT Y 7 Ta% F1E FT
2 A& AR A FTAHAT A_LE T AL,
frast a9z 7 =7 faoga Aafaw
gws & 31 fagram § wmy gg
FrEATE FE R oag e @a @
F 1T WEOF AANCAH L€e F JqT
fafreeg 2, 3T oF #@ifer FATIm

&




163 The  Public

[=iT wgee g g 7§ 1)

SR gFFr MEE AiEg ¥ D
& ag W @ FA B OF LEAAT
g F AT 9T TAAIT Y A T
#t gq v F FEA g0 fagen
T A @ T A 9F A LA
forr war, & & AWET qAA WA
FET F

WARVPT NN 153
oot A SR i
L g A
W A I
Bl B Ly v )
Zols k6N S et
/thﬁ.ﬂ()_d Erun L. dl))@l/wf
,wi.uy)/&//) //U,.wé/(/’ 4—
Sl gty Y- pLr S
o L LN
DL A S oty
At p N iy
HLBPL i el

B b3 e

AL n s YA,
£ JJ)J)/’(_/IJ u_‘;,‘b
wﬁwu.z//d,«_fq‘w
NS AB LS
YA S s

[RAJYA SABHA]

Records Bill, 1992 364

SN LS LN L
Wy PN 2
L BB S
L’&JJ/JI P b:/j;i th:—Uﬁ zs
P A2 j"fjjb@
U iz S (o L 22 Bl
dz’mu JU'//L/&()A;./K
B P o it
(//zf,ff/r/um (//(/4// 7
S ST S kg e
L
SSIN ip
A S Py D
Ay (2t MBI g
L TN V0P
e i) DL
S RNG e KL s
il St Sty s
P2 Jesis By )
A b Lo Lo
Op R Q5
/“;-L/)a{“ Lot Er
SIS AN
. 4_0/ QMU_"UJ!L/ e L.&a
R AP A Ol



365 The  Fublic

St or5-GIUA
R AT DD
g T e
JupreLorn 550030 if% (,;""/5/
SNSRI
e e copf3:7
&l J':{Nw 2ol
e Lo LI
%)) A e L
..... (i

i Eon e 8
U S G BtV 1L T
J;i;fﬂd)’b:ulz.w (J/O/ 74
7ol e S GE e 29
e A2 P g
Jﬁ&(j‘d 19U. Ly Al 815,/ 4
S e _,Zngf‘é //7/ 4;.(]/;[.?1)
o SRt LIl
Ly 020 GO sl
AP L LI
L S HFr o
2SS etisee ALY
S E s DA

[23 FEB. 1993]

Records Bill, 1992 366

Ep L AFLS L
Ud‘éf d))/ 2':5) uf' Ij .{;’/ ;@IJ;I
B A YA G I
Gl b Ly
B L LI
o D/b/,_-/_,,f'{j it 'ﬁ_k//@f/bj

SHRI ARJUN SINGH: Sir, I am very
gratefu] to the hon. Members for the
geen interest they have shown in the
matter which is covered by this Bil] which
speaks mot only of their scholarly bent
of mind but also their concern about
our heritage which lies in our archives,
sometimeg outside our archives, in privarg
nands, and which needs to be protected
and preserved, For sake of preser-~
valion itself and also for scholars 1ot
vwell deep and come up with conclusions
about matters which may become issues
of current importance and also give us
an insight into the past which sometimes

intrudes on the prsent and also pro-

iecty of the future, It is this continuity
which we call, in one word, heritage. I
am quite aware of the delay that has
taken place in bringing such a legisla-
tion. It is not ag if there was nothing
i3 govern the archiva] activities but it
was, more or less, in the nature of Reso«
lutions and Executive Orders—fairly com-
prehensive  orders—but it was thought
pecessary by Parliament also and by
ciher expert committees that we should

have a law which covld be something,
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which can be a matter of referemce and
also of guidance and also to implement
the policy and see that the implementa_
tion is on the right lines and, if there
is any default, thep there should be a
provision to take care of that default.
This Bill has attempted to be of that
wide range.

I can understand some of the short-
coming that the hon. Members have
pointed out, Many of them, I am sure,
can be taken care of by the rules that
would be framed, and I can assure the
hon, Members that their specific concerns
will be attended to by the rules, where-
and also,

this cannot be considered to be

ever necessary, at the same
time,
the last word. Since this is the firsy law
of its kind in the country, I think a few
years of it; working will give us some
more experience also and then giw: us
an opportunity to see what needs to be

done_

There wag one specific point raised
by an hon lady Member here, that is,
about thc cadre for preserving and im-
plmenting the policy under this Bill. A
cadre, Sir, is being created. It is being
created in the National Archives Insti-
tute, and we will ensure that oaly those
rersons get to handle the archiveg who
have a diploma or a degree from this
Institute, and tha would be the basis
of the cadrg which the hon, Member

has been referring to,

A point has been made about the year
1892 1 think the inference of the hon.
member that this was a hundred-year old
reference—that’s why the year 1892 has
been referred to—is very substantially

correct, because once we have a record
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which is 100 years old, it is presumed
that it has to be preserved because, in
between there have been periodical re-
views all the time, and thos, reviews
always bring up certain records which
are of ap ephemera] nature and which
need not be preserved, and some which
are worthy of preservation though they
may not be 100 years old. But 3 hun-
think, itseif is
which must be taken
account, and that’s why the year
has been mentioned.

dred-year waiermark, I
something: into

1892

There has been a point about classified
documents. Classified documents are not
Only the un-

aTe

usually in the archives.

classified  document, in the ar-
chives and, therefore, access to them is
not at all discussed. Thi; police control
been

I must say that I wlll

of certainp archival material has
just brought up.
6ot be able to give you , reaction to
this straightway, but I can quite see that
‘ms is an important aspect and, therefore,
I would crave your indulgence to give
me a little time to look into it and see
what we cap do about it—whether it can
be trsated as materia] from private
sourceg or other sources or whatever it
may be. 7 would like to see how that
this,
500 .M. Shri Sukomal Sen has mentioned
ab-
gut the decision.making authority  for
1 would only

like to say that the provision is that this

can be brought under

about the review and

the ephemeral records.
decision should be taken by a duly au-
thorised and competen; authority, The
Board that has been mentioned here will
be of people who are really worthy of

being on the Board which is going to



369

Proclamation  Ariicle 356

of the constitution

review and decide abount the preservation
or the destruction of records of histori-
cal nature. | cannot lay down very
strict guidelines for the selection of these
persons, bu; obviously any person to be
selected for appointment op this Board
will have to fulfil this quelification of a
high order.

Sir, hon. Member, Shri Khaleelur Rah-
man has mentiomed about the state of
the State Archives, I have mentioned in
my very first introductory speech that
despile our best efforts so far we have
not been able to enlist the support of
the State Governments to frame similar
Acts. That we shall stili pursye. 1 will
take up. the matter, As suggested by
several Members, after this Bill ig pase
ed. we will call a meeting of all the
State Ministers who are dealine with this
matter, and we shall once again bring
thiz to “heir notice, ﬁis time we will
have the added authority of Parliament.
P-rliament i; also concerned that such
a Jaw is made ip the States. ¥ am sure
that the State Governments will give
the'r due consideration,

Sir. this is all 1 have to say,

THE VICE-CHAIRMAN
SALIM). The question is:

(SHRI MD.

That the Bill to regulate the manage-
ment, administration and preservation
of public records of the Central Gov-
ernment, Union Territory Administra-
tiong . rmhlic sector undertaking statu-
*ory bodies and corporations, commis-
sions and committees constituted by
the, Central Government or , Union
Territory Administration and matters
connected therewith or incidental there-
to, be taken inta comsideration

The motion was adopted.

THE VICE-CHATRMAN (SHRI MD.
SALIM): We shall now take up caluse.
by-clause comgideratiop of the Bill,

[23 FEB. 1993]

in relation tc the 370
State of Nagalarid
Clauses 2 to 18 were added to"the Bill,
Clause 1 (Short title) and commencement

THE VICE.CHAIRMAN (SHRI MD.
SALIM): Now we shal] take up Clause
1. There is one amendment, No, 2; by
Shri Arjun Singh

SHRI ARJUN SINGH: Sir, I  move:

That at page 1, line 3 for the figure
“1992” the figure “1993” be substituted
The question was put and the
motion was adopted. Clause 1, as
amended was added to  the Bill,
Enacting Formula.

THE VICE-CHAIRMAN (SHRI MD.
SALIM): Now we shall take up the En-
acting Formula_ There is one amendment
by Shri Arjun Singh

SHRI ARJUN SINGH: Sir, I move:

That at page 1, line 1 for the word

“Forthy-third” the word “torty-

fourth he Substituted.

The question way put. and the motion
was adopted.

The Enactine Formula, as cmended,
was addea to the Bill.

The Title was added to the Bill.
SHR! ARJUN SINGH:

move:

Sir, T beg to

That the- Bill, 2, amended, be passed.

The question wrs pul and the motion
vwas adopted.

PROCLAMATION UNDER ARTICLE

356 OF THE .CONSTITUTION IN RE-

LATION TO THE STATE OF NAGA-
- LAND

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHR1
P M SAYEED): Sir, 1 lay on the Table
a copy (in English and Hindi) of the
Proclamation [G.S.R. No, 79(E)] issued
by the Presiden; under clause (2) of
article 356 of the Constitution op the
22nd February 1993, revoking the Pro-
clamation mad. by him on the 2nd
April, 1992, in relation to the Sta'e of
Nagaland, under naluge (3) Of thc #hid
n‘-clc



